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officer, recording officer, Inquiry
officer, all should be lady officers.
Unless that is done, nobody would
speak out.

| understand some of the victims
have got married and have  settled
down, they dono't want to come for-
ward and Say that this had happened
with them  because if they do that,
their personal life is going to be dis-
turbed. Their demand is that if they
come forward and  give a statement,
their identity should not be disclosed.
There are two more issues. Firsts as
far as the State machinery is concerned
and police machinery is  concerned, |
do not believe in them. Tirupati
Hotel and the Police Officers* quarters
are just on the opposite side. If | may
add further, if the police officers were
saying that they did not believe in
these things, there are mothers who
have stated and have gone on record
that they used to carry their daughters to
Pandit Sapkale to his house. wait till
work was over and then bring their
daughters home. They have com-
plainpd to the police, but no action has
been taken by the police. Therefore, my
demand is that the Home Minister
should come to this House and state
whether there are 500 vic-tims or only
47 victims. There are two officers,
who have been  fighting against
each other ~ The Inquiry Committee
that has been nominated is silent on this
point  as to how many victims have
come and  how many have not come.
Secondly, the industrial and business
lobby Involved in it is safe. | would
not like to name the officers who have
been saved. The conduct of Deswala ,
the Inquiry Officer, has also got to be
checked up. What was he doing on the
day when Raju Tadvi wes arrested in a
case in. volving  an industrialist?
Another aspect which has not bean
investigated and on which ~ We are
agitating is the residence of Mr.
Pandey. As the Hotel Tinupati was used,
the residence of Mr. Pandey was also
used for photographing and blue-
filming. Nobody knows today whether
Mr. Pandey s alive or dead.” Pandey
is shown as a supplier to the Jain
companies What
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has happened to this man? Therefore.
the proper thing is that the Home
Minister should come over here' and
give an assurance in this House that if
the State police in Maharashtra fails
to provide protection to the victims
there, the Central Government would
give them protection and a proper in-
quiry would be held.

SHI SATISH PRADHAN (Mahara
rashtra): Mr, Vice-Chairman | asso-
ciate myself with the special mention
made by Mr. Ambedkar.

Re. Selling of Sugar Mills to Private
Individuals by the Government of
Uttar Pradesh
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THE VICE-CHAIRMAN (SHRI
V. NARAYANASAMY): Let him
finish What he wants to speak.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You are not
here to give an answer. | will tackle
aim.
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THE VIEC-CHAIRMAN: You have
raised your point of order. First of all,
during the Zero Hour when the issues
are raised by Members, no point of
order is allowed. Number two” you
have shown your anxiety about the
State subject being raised here. The
hon. Chairman in his wisdom has per-
mitted the Member,, to raise the issue.
Therefore, | am bound to call their
names.
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SHRI SANJAY DALMIA; He
can-" not interrupt like this.

THE VICE-CHAIRMAN (SHRI V
NARAYANASAMY): In our House,
most, of the Members, in the name of
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association, are disassociating on
,the subjects. This has been done in our
House. (Interruptions) Mr. Gautam,
you have had your say.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Mr, Dalmia all
of you are going to say the same-thing.

SHRI SANJAY DALMIA: No, Sir |
am not going to repeat the same thing. |
will tell you certain things which you
would like to know. (Intrrwp-lions) I am
not speaking to you Don't interrupt me
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Another Mem-
ber is there.  You kindly take your
ceat.

SHRI SANJAY DALMLA: There
is no point of order.
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